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No written statement so far filed.

| by the respondents though time granted.
IList on 21.1.2003 to enable the respond—‘
| ents to file written statement posiively.
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| Present : The Hon'ble Mr. Justice D.N.

Chowdhury, Vice-Chairman.
The Hon'ble Mr. S.K. Hajra,
Administrative Member.

; Respondents are yet to file
written statement. Further four weecks
tiﬁe is allowed to the respondents to‘
file written sgatement; as a last chance.

List again on 20.1.2003 for
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CENTRAL AUMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH :

0.A. / XXX. No. 159. of 2002uk

DATE OF DECISION 19432.420Q3a...-..

R e L R

Shri Nirod Kumar Dag , . . . . . . . . - - « ~APPLICANT(S).

e o o . °

¢

Mr.T.C.Khetry, Mr,A.K.Ray, Mr.I.Gogoi,. ... . ADVOCATE FOR.THE
* ‘ ¢ QMSQ Ao DaS & MrS.S.Ray. f\PPLICAl\]T(S)o

- VERSUS -

_Union of India & Qthers., . . 4« v« .. . .RESPONDENT(S).

o ° °

. .Mr.s.Sengupta, Railway, Standing Counsel.. . ADVOCATE FOR THY
. RESPONDENT (S) .

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR S.K. HAJRA, ADMINISTRATIVE MEMBER.

l; Whether Reporters of local papers may be allowed to see
the judgment 7 »

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the'fair'copy of the
judgment ?

4. Whether the judgment is to be circulated to the other
Benches ?

. Judgment delivered by Ho'ble vVice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No.159 off 2002.
Date of Order : This the 19th Day of May, 2003.
THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR S.K.HAJRA, ADMINISTRATIVE MEMBER.

Shri Nirod Kumar Das '
S/o Late Akhil Chandra Das

R/o Rly Qr.No.95-D
Loco Colony, P.O:- Rangapara
District:- Sonitpur (Assam). "e o. s « Applicant.

By Advocates Mr.T.C.Khetry, Mr.A.K.Ray, Mr.I.Gogoi, Miss A.
Das & Mrs.S.Ray.

- Versus -
1. Union of India
Represented by the General Manager
N.F.Railway, Maligaon
Guwahati - 781011

2. Divisional Railway Manager (P)

N.F.Railway, Alipurduar Junction

District:- Jalpaiguri (W.B.)
3. Divisional Engineer (V)

N.F.Railway, Alipurduar Junction

District:- Jalpaiguri (W.B.). « « « « Respondents.
By Mr.S.Sengupta, Railway Standing Counsel.

ORDER

CHOWDHURY J.(V.C.):

The followings are the reliefs prayed for in this

Original Application:-

"(1) To direct the respondents to correct the
date of birth of the applicant in the service

book as per the school certificate dated 16.4.
1965 (ANNEXURE-A).

(ii) To set aside and quash the Memorandum of
charges dated 10.4.2001 (ANNEXURE-E).

(iii) To direct the respondénts to_allow the
applicant to continue his service till the date

of superannuation on the basis of the school
Certificate dated 16.4.1965.

(iv) To_pas any other further'order or orders
as Your Lordships may deem fit and proper."

1. The applicant was first appointed as Khalasi

under the Inspector of Works (I.O0.W.), N.F.Railway,
Rahgapara and the said post on -3.8.1968. In course of time

he was promoted to the post of Filter Plant Operator (FPO)

Contd./2
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in Grade-II in the year 1986 and thereafter he was promoted

to FPO, Crade-I though Mr.A.K.Ray, learned counsel for the
applicant, stated that in view of the subsequent
punishment, which is also the subject matter of
0.A.292/2002, the applicant was not given the benefit of
the promotion to the post of FPO, Grade-I. The basic
controversy in this application is as to the recording of
the age of the applicant. The applicant claimed in this
application‘ that his date of birth is 9.6.1949, but
instead, the same was wrongly shown as 2.12.1943.
According to the applicant, the digit '3' of 43 was over-
written in ink embosed over some cher figure. The
applicant contended the he came to know about the
alteration of date of birth when seniority 1list was
published on 13.9.1989. According to him, the seniority list
was not communicated to him, nor he was aware of any such
seniority list. Only he came £o know later gﬁ?@ one of his
collegue and immediately he submitted objection and prayed
for correction of his date of birth vide representation
dated 18.9.1995. The applicant, in support of his claim as
to the actual date of birth 9.6.49 and not 2.12.43, relied
upon a transfer ‘certificate issued by the Head Master,
Sudhani High School, district:- Purnia dated 16.4.65. Tpe
applicant also referred to one communication dated
14.12.2000 sent to the G.M.(P)/MLG from the office of the
Divisional Railway Manager (P), Alipurduar. According to
the applicant, instead of taking any step for correction of
date of birth, the respondents in a most illegal fashion
issued a memorandum No.E/213/30(E)AP-Pt.II dated 11.4.2001

in terms of Rules 11 of Railway Servant (Discipline &

\\;////\V/,p//Appeal) Rules 1968. The legitimacy of the initiation of

proceeding is also assailed in this application.

2. The respondents submitted written statement and

contested the claim of the applicant. The respondents in

Contd./3
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in the written statement placed before us the records
including service book - and stated that the age of the
applicant was duly recorded in the service book and the
appellant duly signéd'in'the service book. That apart, the
name of the applicant was reflected in the seniority 1list
published in 14.4.86, 23.9.89 and 14.9.95 and in the
seniority 1lists althroughout the date of birth of the
applicant was shown as 2.12.43. The respondents also
submitted that at the time of appointment in the Railways
the transfer certificate issﬁed by the Head Master, Sudhani
Higﬁ School, District:—-Purnia was never produced and the
same was only submitted in the year 1999. The respondents
also contended that on the face of the professed pdlicy,
relating to rectification of date of birth, no correction
was admissible after completion of the probation period or
three years service whichever is earlier.

3. We have heard Mr.A.K.Ray, learned counsel for the
applicant and also Mr.S.Sengupté, learned Standing counsei
for the Railways at length. On perusal of the service book
which was placed before us it was found that the date of
birth of the applicant was recorded as 2.12.43 both in
figure and words. There was an entry showing 1.1.50 as date
of birth both in figure and words but the same was scored
off and same was signed accordingly. Against column date of
birth it was shown as per medical certificate. In the
medical certificate which was also annexed in the records
the Medical Officer mentioned the age of the applicant as 25
years approximately. In the said certificate dated 3.12.68

the same was signed by the applicant in his own hand writing

s also the service book where the applicant put his
signature as well as thumb . impression. In the seniority

lists published in 14.4.86, 23.9.89 & 14.9.95 consistantly
the date of birth of the applicant was as 2.12.43 save and
except the applicant for the first time raised his objection

as to the date of birth by the represenation dated 18.9.99.

Contd./4
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It seems that the applicant althroughout accepted the date
of birth as 2.12.43 ans woke up only in the year 1999. The

materials in support of his claim as to the dete of birth as
9.6.49 as well as the communication seny Dby the DRM(P),
Alipurduar to G.M.(P), Maligaon dated 14.12.2000 does not
inspire confidence for issuing direction on the respondents
for treating date of birth as 9.6.49 in stead of 2.12.43.
Neither the norms nor the legel policy eupport the claim of
the applicant therefore we do not find any illegality in the
action of the respondents in refusing to correct the date of
birth of the applicaht. The‘authority has rightly recorded
the age of the applicant as 2.12.43 and hence requires no
interference. |

4. ‘We have perused the statement of imputation
misconduct/misbehaviour against the applicant wherein he was
charged for availing undue benefit fer becoming a Govt.
employee at his minor age by giving false declaration of his
date of birth. Admittedly, the applicant accepted the date
of birth of the applicant as 2.12.43. There was no materials
hor any justification to hold that the applicant -availed
undue benefit by giving false declaration of his date of
birth and as a matter of fact, the age of the applicant was
determined by the authority on the basis of medical
certificate issued by the Medical Oofficer. The authority
also did not accept the representation submitted by the
applicant for correction of his date of birth therefore,
question of getting of undue benefit by the applicant didvnot

. arise. The transfer certificate dated 16.4.65 produced by

A
1v//"\///1/ihe,applicant only indicated his date of birth as 9.6.49,

even if the same is accepted it cannot be said that the
applicant was not eligible for the post. His age as on
3.8.68 was computed as 14 years 8 months and 1 day instead
of 24 years 8 months and 1 day. The statement of imputaeion
indicating the applicant on the date of joining was a minor,

is patantly purverse. In the facts and circumstances the

Contd. /5
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impugned Memorandum No.E/213/30(E)AP-Pt.II dated 11.4.2001

(Annexure-E) is thus unsustainable in law and thus the same
is liable to quashed.

The abplicatibn is partly alléwed. We thus set aside
and quash the  memorandum dated 10.4.2001/11.4.2001
(Annexure-E). The other prayer of the applicant for
correction of date of birth stands rejected.

There shall, however, be no order as to costs.

" ( S.K.HAJRA ) : _ D.N.CHOWDHURY )

ADMINISTRATIVE MEMBER ‘ VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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(An applicaticn under Section 19 of the Adminise
~trative Tribunal Act, 1985).

0.8 No, 1S9 /2002

. BETJEEN _
Shri Nirodh Kumar Das
$/o Late ARhil Chandra Das,
R/o Rly Qr.No, @ 95D
Loco_Cdlonéy, , -

‘B;ﬁeﬂangapara,-

District- Sonitpur (Assam.),

eo s Applicant

~\/ersusSe=

1. Union of India, represented by
~ the Generd Manager,
NeFaRailway, Maligeon
Guwahati. 781011,

2, Divisional Railway Manager (P)
NoFoRaiIlb’ay,

\ Alipurduar Junction

District-Jalpaiguri (W.B.),

3. nivisional Engineer (V)
. NeFeRailway, Alipurduar Junction,

Diste Jalpeigiri (WeB.),

e+e Respondents
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PARTICULARS OF ORDER AGAINST WHICH THIS APPLICATION
1S MADE 3= e

This application is directed against the
action’of the respondents in overwritting in the
service book of the: appliéant in respect of the queli~
-fication and date of birth and against the action of
respondents in not correcting the date of birth as per
the school certificate and also against irrelevant
charge-sheet dated 1144.2001 given by the respondent

regarding the date of birth,

JURISDICTION 3=

The epplicant declares that the subjecte
matter of the épplicant is within the jurisdiction of

this Hon'ble Tribunal,

LIMITATION Se

The application alsc declares that the appli=-
-cation is within the Limitation period as has bsen
prescribed under Section 21 of the Administrative

Tribunal Act 1985,

FACT OF THE CASE 3=

(i) That ﬁheiapplicaht aftér passing the Classévlli
Examination in the'Yéar 1963 took admission in -
Cléss VIII in the Sudhani High School, Sudhani
under Katihar district (Earlier purnia) of
Bihar, But after a few months of his admission

in Class~VIII, his father expired and hence he

COntd.. .3



W‘r-w’b

(ii)

(iii)

(iv)

)

- had to leFt the idea of further study - and accord-

-ingly left the study and started to search for
@ jobe As he left the study, he obtazned a
Transfer certificate From the school in the year

1965 as a proof of his date of birth,

Gne-copy of the Transfer certi?icate
- dated 16,4465 is annexed hereuith as

Annexurewa .

That, the applicant states that ultimately he ‘

was appointed as Khalasi under the then Inspector -
of works (I.0.u, ) 'N.F.Railuay, Rangapara and

he 301ned the said job on 3 B 1968 and since

then te continued the sald JOb. Tzll his promo;
-tion to the post of Filter Plant Dperator’

( in short Fpai Grade-III in the month of August,
1585 and he 4 was further promoted to FPU

Grade—II in the year 1986.

That, the epplicant entered into Service at the

‘age of about 19 years, Aftear his eppointment, the

reSpondent authority opened his personal serv1ce
book uhereln. The authority obtained his signature,
Be it stated thét when the service book was

opened, he was asked his déte of birth and qualie
;Fication and he stated the same as per the school’

certificate and the same was made entry correctly,

That the applicant states that in the year 1999,

he got one seniority list as gn 144489 from one

Contde..4
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Colleaques wherein he found that his date of

birth had been entered as 2.12.43, Be it stated
that the said date of birth was also over-written,
Immediately after knowing the seme the applicant
submitted one representétion dated 18.9.59 to

the Divisional Reilway Manager(P) rsquestiné to’
correct the date of birth es per the school
certifidate which he submitted at the time of

appointment,

One copy of the seniority list as on
144489 and one copy of the representation
dated 18,9.,99 are annexed herewith as

e

Annexure~8 and € respectively,

That after the aforesaid representation of the

* @pplicent the respondent conducted an enquiry

in the & Sudhani High gchool about the @8 genuine-
-ness of the school certificate of the spplicant
and accordingly it was found that the said carfiﬁ
-ficate was genuine ones The Divisional Railway
Manager (P) conducted the said enquiry end submi=-
-tted his report to the General Manager (P) vide
his letter dated 14,12,2000, The seid letter dated
14.12, 2000 élso clearly reveals about the genuine-
-ness of the same, The applicent, also obtained
oﬁe coﬁy of the said letter dated 14.12.2000
but failed to collect the enquiry report and hence
creves the leave of this Hon'ble Court to direct
the.r93pondent'to produce the copy of the enquiry
report,

Contde,«S
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‘One copy of the letter dated 14,12.2000

is annexed herewith as Annexureégg

That inspite of the finding of the szaid enqﬁiry_‘
about the genuineness of the school certificate,
the reSpondant No.3 issued one memorandum of ¢
charges dated 10.4, 2001 asking the applicant to-
submit‘his*representation against the memorandum
within Ten days, In the said memorandum the
xnﬂxms_fespondant enclosed one statement of impu-
~tetion of mis-conduct. IN the said statement of
mis-conduct one vague and concentrated charge

has been implied on tha_applicant uitbout any
basis and/pr documen® . In the szid statement of
mis-conduct the authority leveled the charge

that the epplicent entered in the service by
giving a false certificate regarding dafe_of
bitth . It has also been alleged that as per. the
school certificate he was attaining the age of

14 yeers 8 months and 1 day as on 3.8.68,

One copy of the szid memorandum of charges

is annexed herewith as Annexure<f,

That after getting the seid memorandum chearges,
the applicént submitted his defence statements
deted 27.4.2001 denying the allegation levelsd
against him, In the said representation the_-
applicent specifically stated that as per school
certificate his date of birth = was 9.,6,49 and

accordingly when he entdred in the service he’

' Contd, .5
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was ‘attaining the age of 19 years 1 months 24 |
days and as seniority list date of birth was
2.12,43 and in that case his age uwas 24 years

8 monthé 1 deys. as on. 3.8.68 and hencé the -
queéfiohs of under ageA at the time of the date
of appointment does not arise. He also reques ted
the éuthority to meke a proper enquiry about the

year of his birth,

~0ne copy of the-said representation dated

274442001 i® Annexed herewith es Annexuresf
That after the said defence statements the respon-
-dent remain completely silent about the matter
without giving any infomation to the applicant

and hence the applicant gave a number of reminders

dated 23.7.2001,'12.9.2001, 19412, 2001, and

25.4,2002, In all the réminders the applicant
requested to inform about the decision of fhe
authority so that he may not be in troublie in

feture,

Copies of the representation dated 23.7,01,
12.%., 2001, 19,12,2001 and 259.4,2002 is

annexed herewith as Annexure-G series,

That'the'appliqant states that the said memorandum
of éharges dated 1044,2001 has been issued by the
respondent in complete violation of the statutory

provision of the Railway Servants (Discipline and

"Appeal) Rules 1968 in -as much as = the authority

did not annexed the list of willness, list of

" Contd., .7
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documenﬁs-ﬁf by which tbe'said memorandum of charges
has been prspared, The azpplicant also states that

the said charge has been levelad against the appli= .
;cant is falssless in as much as the same is not -
based on the date of birth as shown in the seniority

list or as shouwn in the school certificate,

Thaf the applicant states that from the statements
of mis-conduct as igsued §y_the respondents theme
~selves, it is clear that the £ authority has got
vertified the school certificete dated 16.4,65 and
the sane has been found génuine and hence the respons<
~-dents should accept the same and to correct tﬁe

date of birth in the service booke

(XI)That tﬁe-applicant states that as the respondents

remain silent inspite of his defsnce statements, the

appiicant personally approached the office of ths

'respondent No. 2, to' meke an enquiry into his

service book and after going through the ssrvice
book the epplicant came to know that there are

some over writing in the date of birth and quélifﬁ

~~ication coloumn,

(XI1I}That the spplicent states that at the time of his

-entry in the setvice his date of birth and quali-
-Ficationsvuere corrsctly written in the service
book as per the school certificate end hence he was
in impreésion,that all thiﬁgs were correct and he

will reture in the year 2009, But suddenly-uheﬁ he

" Contd. .8



got the copy of the said seniority list from his

baleaque, he detactad the wrong entry £ in the date of .

birth , Be it stated that the year of date of birth in,

‘ \
the said seniority list has also been over written

by ink,

(XIII) That the applicant states that inspite of the fact

finding in the enquiry report the respondents are

completely silent about the matter and as inspite

" of his repeated representations and remainders the

Se

(ii)

respondents w neither corrected the date of birth nor

give any information to the aspplicant and hence the
applicant , being aggrisved approached this Hon'ble

Court by filing this applications

GROUNDS FOR RELIEF gw

For thét the action of the respondents in not
correcting the date of birth is ?llegal in as much
as the school certificate has been found genuine
which has been produced by the appdicant and the
same has been got verfied by the respondents them-

-sglves in the school,

For that the respondent ection is not justified in
as much as there is over writting in the service

book of the spplicant so far the date of birth and

qualification is concerned.

(iii)

For that the action of the respondents in issuing

the memorandum of charges is illegal and arbitrary

Lontd,..,S8
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(v)

(Vi)

(vir)

6o

ﬂg-

in as much as the same is not besad on any substi-

=tutional documents and the same has been issued

whimsically,

For that as the spplicant has produced the genuine
school certificate and as the same has been got

verified by the respondents, it is the duty to

cofrect the s ahe.

For that the applicant was not aware about ths

wrong entry/overwitting on the date of birth in the’
Service book, he did not initiate to correct the

date of birth earlier, but immediately on gating

the seniority list, the applicant made representations
alongwith the school certificate zd and hence the
respondents should accept the same after the verifi=-

-cation as has been-made by the respondents, _

For that the actiaon of the respondents is not sustaine
-able in the’aye of law and is liable to be sete

-aside and quashed.

For that at dny rate the actian of the respondents

is not maintainable,

DETAILS OF REMEDIES AVAILED s

That £hs applicant decla;es that he has taken
kmgamse recourse to all the remedies available to him
but failed to get justices and hence there is no other
alternative efficatious remedy open to him other

then to approach shis Hon'ble Tribunal,

Contd..10
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7e MATTER NOT PREVIBUSLY FILED AND#OR PENDING BEFORE

ANY COURT $w - - .. L

That the applicant further declaars that
he has not previously filed any épplicatisn,Urit.
petition or suit regarding the matter before any
cour$, authority or any other bench of this Hon'ble
Tribunzl or ény such application, Writ petition or

Suit is pending before any authority,

B RELIEF SOUGHT FOR g

~

Under the facts and circumstances stated

above the gpplicant prays for the following reliefs :e

- ,
L}i) To direct the respondents to oorrect the date
' of birth of the spplicant in the service book
as per the school certificate dated 15,4,1965

-

(ANNEXURE=R).

(id) To set aside and quash the Memorandum of charges

dated 10.4,2001 (ANNEXURE=E) .

(iii) To direct the respondents to ellow the applicant
to cqntinue his service till the date of

supserannuation on the basis of the school Certiw
EDH

(iv) To pass any other further order or orders as

~ficate dated 16.4.1965,

your Lordships may deem fit and propers

(v} Cost of azpplication,

Contde.s 11



9 INTERIM RELIEF, IF ANY 3w

Undef the facts end circumstances stated above

the applicant do not pray pray. for any interim relief,

13. . o o . . L] . e L] ’O . L] ]

11, PARTICGULARS OF INDIAN PGS TAL ORDER g

(i)  1.Pe0e No. 76574616

(i) Date of Issue :  15/05/2002
(1ii) Payable at : Guwahati,

Uerification. 00-12
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VERIFICATION

I, Shfi Niro dh kr.Das, son'of Late Akhil
Chandra Das, aged about 53 years, resident of Railway
ﬂrt,No.Qé—D, Loco Colony, P.O, Rangapara, Oistricte
Sonitpur (ASSAM), and presently working as Sr.Section
Officer (Works)/I.0.U., Rengapara (North), N.F.Railuay,
do'hereby'verify that the statements made in paragraphs

1 to 12 are true to my personal knouwledge and the submie

-8sions made therein, I believe to be true and I have a

not supressed any material fact of the case.

And I sign this verification on this the

1%th day of May, 2002,

Date 3 13}’}05. 2002

Place ¢ Guuahati-

N godh K DIF
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e /A ANNEX VRE —T
\ Ne F, Railusy. - o S R
‘ B xrf\\lbl’\nfl senlﬂrlty list of F.F, 0. f’r.IiI in scalew?s.s..950-1 ‘SOO/:
i - und u:__ﬁlv:LQl’n wise 28 on 1.k, CQ_/ . St S /-
Department: Enginesring, DlvlSl.n.‘ Alipurduar Jn. .} Sanction Strencth . ’
/ Criterian: Length of :zex‘vioe to the orade & post. Classification : plvisional. Ferm: Fost ;=
: . o -Temp 2 Ihst -
A ’ - Ttal s "‘f"‘ e
Sz m €. OFbti’u—rfs Name SfWO“Klnngte df‘“gﬁq Te 0f 3 te ofoccnid “(Whe= OLength or Prlems ol 0 .
Ns 2 - g . ] gunder. Dblrth; Qﬁpptt’e‘ Qtrom'v- ¢ . {Qther (is@ ice. o - :
T ) e _ L Micn. OoC/STO "‘ﬁ?ﬁ-;-.:-m.‘_
T > B 5 gty TN D
3/shri, , ‘ . . . >
1. Kemal :ixia L’L..Kamgswar Seikia Iow/ 13.3‘.1:-1 13 8 66, 21 12. 78 Con- 10-3-10 - o
DI\ICO . “.‘ ) .. . . . fOc - ’ N - 4 '. B .l"
2. Sauwar Kre Guhsz Anil Kr.Guh_a | "/BNGN .1’1 52 10 11 '”«L 1#.9 8’+ .l ' 4"0-17 ‘ .
3. Sadhen . Dey . - Herendre (h.Dey "/BI’CN 19 3 %9 21.5.98 34.9.8L4 6217 ’
. . . . . - . I . . . . . - . l
] ‘ e : Attostod 5
5. ©Dhajendra Singh _ "_/FKN 1.7+ L7 20.2 69 2'%.@.85 on 3-7.8 . ' :
: o = . | . o ool '
%Sirbdh Kr. Das Lte.4khil Ch.mas "/RIAN 2. 12 L@ ? B. 68 : 27-.8.85 M 3-7.L i Gia %m
4 . . R . ) N ) ) R B S . . - N N ‘ . ~~
7+ Jagedish Ch.Sarkar " Dinesh Sarkar - "/zvau.r,.?..s,st 16.11. 80 31, 8 85 " sC 3= Afﬂvomb 5 G
) . o N o I IR ~ 12 .05 .2002
8. T®eridhsn -Miah " Masu Ali M/RLY 16.9.47 B.5. 68 13.9,85 " i 261k , ' . -
9. Earesfx;far ’Ry ' " Shib e oy "/NLT 141.39 2.8, 71 12,9.8 n ' '.?,~6—1"k” R . Q ”
{ ‘ . ' | . / . '.‘. . . 5 ) - "~. ] M.‘_My\!{.
10, R2ejndra Irasad He rihear Yrasad CN/RLT 1’7-?.{)0.13.10.7-2 12.9.85 w 261k - Mc/{,;&//;,ﬁﬁ“ (4
. ’ . - - . . . . ._ ’ - ! - )
11. 2rjcrn Pradhen Bbulsl iradhan -~ W/NL? 15.1.%50 1.7.76 27.11.85 ~lp ; 04
. ' L i're / 1- 5 34]'; 23/?/?7
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| ponour o su pood by correcting my date of birth as per copy of

lll(;\ v
The Livisional hly. Mancgor, () A
Allpurdusr Jone/H.E. Rly. )oY
ﬁ\ é ' . Ty
.7 Y -\ -
Thro ¢ Proper Chunneld. -k
Sub :~ Seniority list No . E/ L

dated.13/09/89. (1)‘%‘

Sir,
Pleese conncct sbove scniority list and service blo-dato of
mine therodn in ltem bo.u.

( : e
The date of my birth therein has been mentioned &s 02/12/43. .
and the digit '3' of 43 has been over-written in ink embosed over

some other figure. R

'Thet Sir, my actual dute of birth 1s on 09/6/49, but not
on 02/12/43 in any case, shown vide the above Sl.Lisﬁ. I wes not
aware of the anomaliy as 1 have not received/seen the seniority
1ist in question. 8/1list such publishes never reaches to individuels
concern nor the same are exccuted in office notice board. The s/list g;,»
I received coincidently from a colleague of mine and known gbout . = FLTH]
all; hence could not comuect/represented in time schedglg@ therein.| b:j?

When assipned in the job, I executed and submltted a copy
ot my school certificate in support of my ege, as such root of -
such enomally in date of birth could not discerned with.

I ghall be highly obliyed and gratefull elike if your

my school certiflcate W avold futurce dispute over the isoua.

(4

Date @ FHHATE ' Yours faithfully,
Gopy Lo b LR/ VAP For hide .
Infformnblon ot hegepanly '
e Lioh plenusoe,
Attosted by —

Yours fuith{plly,
ymo&(ﬂ%bz @O O’L. )
K ivodh | A
Advocole ,C . A.T. Lexo0 “k{' -

SN I a
17. 0% . 2002 | [0 G L .




— 46— ANNEXURE — D

A ' " W FoBALLWAL. . N
~ N L office of the . . V-
. . . Divl.Rly.Manager(B),; ..
| | Alipurdvar Jynctions -
MO 3 B/213/30/E) AF-2t.Te © . Dated. /'.?../12/2000.'
To : . I - .
CGMEP) /UGy ' S T
il Syhi~ Aiteration of date of virth of Shri Nirodh - .- :
o j"’"“’.“'"’n‘“f;‘olxs',?‘?ﬂ/(}?. II .undez I0YW/ RPAN.-_. C e
Reff- Your letter Wo.B/71/4(E)dt. 2.8,2090, : '

PN L. .
' |

v As dosired.vido ycu'r'lettm; ags referred above,ore BLWI
of this oiflce waS directod to Sudhani ligh School from whare Shri |

; ‘Das has obtaingd the &chool cortificate.

Bnri S.Ghosh,SLWI pttended Sudhani and aftor verificatlcn
of all records he has submitted a report on thig issw. A XQToX COpy
of tho samp is onclosed herewith for taking further necessary action |
at yours. according to the onquiry report, tho School cortificate Wo. '
Y, 6% issued by the Hoed m.astor,Sudhani High School 18’ oo

- Y deted 16,
' fourd genulne. g

In this connoction thi

e ey - .

P

g offico lotvior Yo 1/213/30({loose) " i

7/ / datca 35,2000 sey \dndly be referred fo. . )
| ..‘l‘hi..s 1§‘rcr.yo"m~\1§ind finif;irn;_éxtibn.please.' V. "":\ |
I A, R
N . : e , . %& I{}l?{fp‘ N
DA v oms. o . . for MBA‘:&.‘&M&Q}:Q APDI: V. |
: RE . o, T, {
(T112) Atteated ba - f

e s iadian AAd,YOGOJ\Q ,_,_":C.A.T. ’ . ’ '-I
47 op. 2002 |

‘ ?m |  .
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- submitted to the undersigned (through ‘the ‘General Manager &L

R ANNEXURE — E.

< NORTHEAST FROMTEIR RAILWAY |
. $TANDARD FORM NO. 11 e | | G/174 L

Stapdard Form of Mcmorm&um'of@charg‘c for imposing minor peaaltics .
(Rules 11 of RS (D&A) Rules, 1968)

200 vou ot mid ol i tv ot e ek

NoE/213/35(E)AP PG Qatd Il —4-of

e o se.—( Name of Railway Administration)

. ) - . /ALY
- (Place of issuc) ._6.’_{_.57():;_ dated ”.. 1 ..ij,,..,
No~_——~

MEMORANDUM

Shri vafﬁfx 0(’?5‘& (;e)/lcda

....mq..-a..gw.aw._.,.i__.....ff.;;;,;( Designation )7:/_)_0'6"* .’-.f.__.__....( Office on .
- which wdrking).ZQ;T:’/__&P.&........is“,lie'reby. informed that the President/Railway Boardy

undersigned propose’ (s) to take action against him' under Ru'e 1] of the Railway sor-

vants ( Discipline and Appeal ) Rules; 1968. '/ A’ statement of the imputations of miscon-

duct or misbehaviour in which action’ is pro
euclosed, P .

" P A o L’ - ' .
‘ 2. Shri%?ﬁ?fa&ﬁ.‘.%is hereby given an opportunity to make such represeita-
tion as he may wish to make against the proposal. The rcprescn.%a_ti n, if any, should bs

posed to be taken as mentioned above, is

to reach the said General Manager) *within ten days of receipt/of this

A 9 Db S - .
3. If Sh.n&’&é?_ﬁs?_@-_:f@i‘é:falls to submit his representation . —pee . .
the period specified in para 2, it will be presumed that he_has no representation to make

and orders will be liable to be passed against ShriJl’Lézt..o%I\..?Km.:J?_f-‘ﬁ e e CXPATLY,

cemorandum.

4’.)/\'1'110 @ceipt of this Memorandum should be acknowledged by Shri..ﬁ(;f{gg?f‘;
¢ } -

\/..‘A-Jb.?aRanay, $0 as

-amm\ﬂui—.?ﬁﬁae.q_ig‘:.i__ -elete 2"07,3//?\,6/)/0 N .
%(By order and in the name of the President) .
\ ‘ : : "L{:IO /
) it
(A Lok )

SIgnature. ..o s oesns et it

KR WA BRI v
o e Divisionol ngingerG
Name a(t\}d bbs;\gngl‘]‘o‘q é{;‘ atﬁ% ..
~Gompetént Aufhority '

§0 J\/uzujlx ?‘\/YSJC\/; o= o] JO'V/{/),/IAD N
Sk oo e et g g ey e i e { Name Dssignation and Office of tho Raflway Servant

/

*To be retained wherever this Memorandum Is 13sued by

the Railway Bdard/the Pr e« ident
%Where the Presidont is the dlsciglinary authority.

Attealod by —

Sendromnil 4%%@
Adwocala , C.A.T.
12. 00 . R00R

W, B Rly, Prem.s,5/9404/53:May '94.40,000 Forms

-
R



S o 1e ANNEXURE -E

“STATEMENT OF IMPUTATION MISCONDUCT/MISBEHAVIOUR AGAINST
SHRI NIRODH KR. DAS, FPO/GR.1 UNDER SE/WORKS/RANGAPARA.

Shri Nirodh Kr. Das, while working as FPO/Gr.I1I wunder
JE/Works/RPAN submitted an appeal dated : Nil against seniority
list No.E/255/1[E]/AP dated 13.09.89 in which he requested to
alter his recorded ‘'Date of Birth’ from 09.06.49 to 02.12.43. In
disposing the appeal a fact finding enquiry was conducted and

-during enquiry it was evident that Shri N.K.Das is a literate

person and signed the 1lst page of Service Book of his own in
English. With his application for alteration of his recorded
‘Date of Birth’, Shri Das produced a School certificate dated
16.04.65 issued by Head Master, Sudhani High School, Sudhani and
the School certificate was also got verified. From +the School
from its counter-foil and as per this school certificate his
‘Date of Birth’ is something other. The prayer of Shri N.K.Das
was forwarded to Hgrs. for examination by the competent authority
who observed that Shri Das was in possession of School
certificate at the time of his appointment i.e. 03.08.68 but he
entered in the Railway ‘service by giving a false certificate
regarding date of birth.: ' As per record of schocl certificate he
was attaining the age of 14 years. 08 months and 01 day as on
03.08.68 when he was not eligible for Railway service and decided
that the ‘Date of Birth’' in the 1lst page of Service Book may not
be altered and it shouldvbe kept in binding.

For false declaratlon about the 'Date of Birth' Shri Nirodh
Kr. Das availed undue beneflt for becomlqg a of Govt. employee at
his minor age and after a gap of 33 years he prefered the appeal
to have the advantage of serwing more which is misconduct and
misbehaviour on his part and attracted violation of Rule, 3 (1)
(i), (ii) & (iii) of Railway Service Conduct Rule, ]966.

r

el

Divisional Engineer/V
N.F.Rly./Alipurduar Jn. -

‘L\VV  Attested t:g_._ e
S e

Advocale , C.A.T. |
12.06H . 2002
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\ oot eriudble for Rellwey service". If I actuslly entered in

ANNEXURE X £ BV

N

Tne Divislonal Inginecer/V

 NJ.F. Fly./Adipurduer Jn.

larough ¢ Froper (hstnel.

Bub t~ DefLence spelnel Memorendumn No . Iﬁ/dﬂ/go(ﬂ.)
Alm e 1), 0% 11/%/01.

W e am s e am A e @ e o gm e e e

In reference to Memorendum No. mentioned sbove Ibeg to -y
stete you that 1 submitted wnappeal spalnet aahiurity 1igt No. 5,"
¥/255/1(F)/ AP deted.13/04/89 in whick I requeated fof correation
of dotc of hirth from 02/12/43 to 09/06/4$ not to eltar the ‘;F
recoraed dnte or Dirth fren C/06/49 to C2712/43 se menticned.

fecondly regerding ESchool Certifd catc ise'ued by Headmaster'
¢udhani High School on 16/04/65 of which copy submitted further
ie same which can not be sowething other though mentioned.

iheresficr it hes mentioned that myself ent@red in the
Iaflwey service Ly giving a felee certificate regerding da‘be of
birth end a&s per record 1 ves attaining, the age of 1& yeere O
monm_‘__mu 01 day es on U3/08/68 where from sald record &rrang,ed
is not known which is coumplete folse.

Actuslly my amte of birth wee 09/06/49 while entered in
Rellwey service end wne attaining the ege of 12_1@_@11__1_@93&
2k daygs. Angl 88 per dote birth in the genifority list o 13/09/8Y-
mentionea as C2/12/%3 vas attaining the sge of é&;_y;g:gwg@smm
Q1 _gay. On which I submitted sppeel. (4s the dlgits '3' of 43
elso over written in ink, over some other éigit).

H
|

I oartontehag to leern thet after complatior of wmbout 33
ycars service you are in opinion that “as on 03/08/06 when e vas |
parvice at the minor s e ne mentioned then the dete of birth will.
be (03/08/66 - U1/08/14) 02-12-53 not 02-12-43 as mentioned in ..
seld seniority list whilch is not correct s accepted by you ‘aleos

fo question of ,ivin, fulee declerotion sbout the dets ofntr\
Lirth doen not erdac an L an aure that my dete of Birth from thc' |
ﬂm.e of entering In secvive $111 dete e 09/06/0g, vepoet n!
Attesied b — i !

_ |
+ . ‘.\ .
Sercthooncd O Contess 2.
Advocate 7 C A.T. “ .
12.0H . LQA0R - T
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, Now on conclusion I would request your honowr for
proper enquiry cnd cecldée out of the yeer 4G, 43 and 53

which is sctusl and srrenge for correction of the geid date
end yeer endreleese me from the sllegetion for which I would

romein ever preteful to. you end oblige. M
x

pDated : 27/04/2001.

i

Yours faithfully, |

Niodhtcde 000 4 77

( NIRODH KWMAR D&S ) - -
Under S¥/Workes/RPAN. . 777

Atloated ba —

“g&xﬁumauZi Qgﬁﬁﬁn', SRR ol
/&chlocc394162./ﬁi7"f' &4 L
12.0H.2002 | i
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Through ¢ Proper Channel.

Sub &~ lray for dicédsion on the deffence esgainst
Memor andun_lo «E/213/30(E)_ AP Pt- 11 dt.11/4/01.

~4~-~.~--~-~—-’-‘-‘m-‘ - ---—--~-¢—-u—p~¢-———.--....-

Biv, ’
I beg most respectfully to state you that 1 nuve subwitted |
dotfence cradnet rnld momor andws on 27/4/01 threugh ar/e/MP AN '
, Lut no dnformation crceivod within tho period. !‘
{ i
- s A Ae the date of retirement is connected with the cctudl o
- gate of birth, go I compelled to remind your honour to give
‘dae@aaion anu declexe actual date of birth to kccy the cervice
ﬁrggqrd.cor;ect for future guidence_and to avoid wny troublc to
3 7 my.femily in absence of me. )
f on the thove I would request your honour 1o KIugly ,
go through the deffence and give actual dicisslon by which I .
mey may continue in service for sctual perlod.
} Dated 1 23/07/01. Yours faitltully,
. Mitodh v pev :
g .
( HIRODE KUMAR A% ) ,
. »F® Crd. 1L '.
; Maer O} WRPAI
Attesfed by —

Tectowil ~ Crogor
/\C$voccdc:' C AT
17 0H. 2002
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o
i The pivisional Railway Manager (P), |
N.sF. Rl}’ /Aliplﬂ'duar Jno A““F)(U RE- N@ai
#ff
mroupgh ¢ Fropar Chonnel. T
Sub - WI‘“GC}}LJ.*}_%-Q?E&‘-Qi__t.’élfi@-?.-9-%?122199,299912@' o
f e
. Qi Edt e
Sir, ' Lo

with due reupect I beg most respectfully to state you t@%t”[;

I submitted several applications previously for correction of datei

: of pirth In tho sor vice record. In support of the actual datc,,:f

0, ﬁclwol certificote tr copy aleo produeed which wag ig sued by

| A Headmaater, gudhani High fchool on 16/04/65 in which cleerly .

mentioncd the date of birth as 09/06/49. But in record particulerlv
in the seniority list No. B/2554 I(E)/ AP dt.13/09/89 the date of,

R blrth showed 43 instead of 49 being overwritten in ink on the 1ast
‘ PR T -

."i

digit as "3" over some other digit.

On my eppeals LW/ AFDI also was directed to verify the B
school certificate on which without giving decission I have béen
served with memorandum No.E/213/30(E)AP. Pt~ IT dt. 41/4/01. Deffencé
ggainst said memorandun cubmitted on 27/4/01. But no 1nformation

N ."E‘.

or decigsion recelved within the per iod. .
' By

On the sbove I would requeast your honowr to finalisa the case
an gorly oo porsdble en 1oom poasing the dayss in much anxietyrr
no information recedved within one month 1 am to inform the fae@
to Wgher authority W yel proper Juagement es the date of bixth
ig connected with the date of aupcranuation. v
[ ot

1 . ¢
. O

bpe to be considered with the prey and oblige-l K

Advénce copy send by post for information and eagly action

please.

Date ¢ 12th. Sept/2001. | Yours faithfully, . ot
N/(.WO('%/\ [’é’[)’\Dﬂﬁ | f',

( NIRODH KUMAR DAS y
¥ 1’@/ 11, 8% hbrke;/ﬂPA‘N. | F‘i 3

i
o e N e ’ fi e - TSR
R kS . ) AR
* ¥ e vk w i wﬁ,n; e ut Mo, _S%&iﬁpw&1§ ,«pg,
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e 4 Cotdl s 12.05.
Addregsed (0.0 «\('(o(p)(\{x ]..’ ........ - \u < <00 -
/\ P {‘)I b e R WP L Fati I < 1Lt | b

- NIRRT

s i e (B b ke @

of Keopieint ﬁj}]?‘l‘l

- - b e s




i

Tho JJ.S.vJ sionul Railwoy Menager (),
Helo [y o/ Ndpurduor Jn.

Through 3 &roper <honnel.

Fub - Lorrcction of lete of birth g

R

- e

With due roespcct I beg to state you that insp:i.te of IS
'f acvercl agverls, for correction of Lote of birth I heve not ’j,

boon informcé with cny dacission from sdministration glaey end.:.

I gm possdny the deye dn enxdety. *‘f
:‘ %}
Lo, apain 1 would fieming your tonour to consider correction;_
/ of the same &s corly a8 possible. : | H '
; I
: 1!1;
3 Copy of the cppcel submitted lestly on 1&1’.&1. Sept/‘z()o‘il‘gﬁ
! iy
enclored for your gleposel gnu considersation plcase. ~z f!n
; poteu s 9theDee/2001 . Yours faithfully, ;
:5 His
“ /\/Mﬂ(‘///\ //KD e
( Wirogh Kr. Das ) T/ ‘ji:ﬁz.\.v;
' : FRO/ i1, SI/W/ R ! Tt
i b
' R
COP:}’ to . ' .. ﬁ'“g.i“.? P
1. DEL/V/AeDE, for fuvour of | (R
information end asrdy sction pleosae. o ’!
| HIRAER
2. 1he rtivisionel fecy. lis I\L,U AL 'BI oo
Livislon. dmouyh the Erench fece TWREA S
bx‘mmh lJn : &1; 1 i
| 4o Lrench Seeye BIYRPAL Lewtich It for / x :
| Infornntion & necomnnyy notion placmes ;Q
; “'OT\WSIJRED e W . : /\ o _' X P“{ o
i g w S No. . - . .- % N5 00/ /<7ﬁ.bmo wgt;%\,
¢ afxed Rs Y P | 27RIT o ~ qﬁ?ﬂ L
,S‘“‘“*’s s L o - FRO/ TI/REA G
S A— it g AN C Waer EMWEREEMI. TR { e
N - Date Stamp ; i
W ﬁﬁp.‘// . g' r
i u/»t;l) xszz}x/a;{;t ' : St
: Signature of hfeelv Ip ocr : o L
e e ahuindenkainde . Aﬂ'@Sde bagq__ : '{ '
{ NOT INSURED | wil o ( ™ - : ﬂ &
g Pl o “’ Now. . Gochrowit  Gogor' . t
£ Bramps affixed Red) 2720 |
!'"éi'g'l' ” e ' /'/1 Wﬁﬁﬂm wifhy gt ' ‘ Advocole , C AT, .-
ERA (4] ‘\*u st STYTITIE .
\ I)nln&jzm\p ﬁé‘é j‘Z . 06 002 ¢
ﬂ!u Div ity NES ..&.{L.’M’V(/ ‘f\“"

N CT T
cdvpotine af '

‘)l\"( \

‘f*d b

112 et
e i'/f? g’A"
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§ ' %?28 pivisionsl Rodlwcy Menager (),
' fieko Ilailhay/)‘ﬁliyuruuax dhe .

chrouph ¢ Erogexr Chained.

v
JrASeS Sy

| eub - Correction of date of birth in sersice Record.

-
)

fdr,

aubm;ssion of documcnts in support of actual cate of birth,
have ot yet reccived proger judgement or decisedon from ednuin
" 4retion gng it is seen thet 1 have to fece retireuent from

of the date of birth.

i

peknowledged on 19/9/0%.

bo-etT

tion eide.

i

:
?
{
H

yf‘
P
i
[

record ie racchin, shertly I woulg teke the Bml? of couet z‘o
 judgement. waitinb wpto 7th. May/02. ‘

Bpe to be coneiueres with the pray mthin 7the 24@3/@
anu obddge. Ly

Youre feithfudlys

Ny oolA Ky Doy
UHIROLE KusAR pa

FRY/ LII/RPAR o
Under SE/WRPAN,
Q‘M',,.// Myange Coyy Benu by post for early : R

’/‘ v sction picese. ‘ ' .
.\ | | ]

' Cogy W 4 (1) ppr. DEWO/ AN .

(11) pivisionel Gecretery/NFREWAMRJ . e
For m«.zmati@m En¢ necessiry aeti.on S '

plegsc.
| }hwwdi a~;>ag
pate 3 29.4. 100y — ~ Bighature i~ ~el
. Atrostod b

\-9. L Gogol '
Advocole”] ¢ . AT.
12 06 . 2002 '

ibeg W ptato you that inspite of several reminders and .

Q

).}

cervice this way witiout bettin&, proper judgement and c@x’rcc%wﬁ

Heworancum issuec on the #8l¢ issue of which deftenne al.s@
gubpitted in time. Lestly 1 submitted oppesd on 12/9/2001 wnicka*'

:“l

) ‘ Zl

l

fo a8 the @ete or wy retirement nceording t@ se}rviea é
4

i

;m

put after such @ lony Pericd no response £ron admmi@ﬁgéégf.

b
Is'
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to wheweth o8 1 nder 3

\
”\%‘\‘&9\1&
o o
. ‘, as
1 THE CE*‘-IT&AL ADMINISTRATIVE TRIBUNAL, GUWAHATI BEHCH,
GUWABEATIT » - } ’
0. A.T0. 159 of 2002 ;} 3
J
SMTa
; o
TH THE MATTER OF : 7 X e
iy o Tl
Sri Nirodh Kumor Dos ees  Applicont

- Versus =
1 . Unim of Indic..
2. Divisimaol Roilwoy Monoger(P),
HeFs Reilvwey, &lipyrduar Jn.
3 Divisional BEngincer( 'V),
HoeFe R@g‘_lws,y’ A‘lipul‘ﬂual‘

- Jynction.
“ s e Res POTI‘:“’-@HJDS .

- AD -

I THE MATTER OF =

Writton Stotaient for ond on behalf of

KR
(I

the respondal

The enswering respondents post respectfully beg

»

Thot the enswering respondents hove gone through
the copy of the cpplication filed by the gpplicant ond

have widers tood the contonts thereol .

Contlesesel
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2 ' Thot, the opplicant hos got no valid ctusc of

action and/or right to file this application.

3. Theot, the applicotion suffers on ground of mis-
represantation of focts ond miS-i nhorpretation of rules on

the supjects.

L. Thot, the epplicotion suffers on growid of infir-
pitics on the peint of lipmitation and is borred wader Indien
Linitation Act ond Scction 21 of the Vo‘lur L Adninistratvive

Trimmal Act. 1985

5e ‘l‘h::t‘, for the scke of previty, the respondants
have heen aavised to confine their replics mly to thesc
overments in the cpplication which are relovant ond naterial
for o proper decision in the coso. AZ_Ll other ollegations to

the controry in the epplication arce denied hercwith.

6 Thot, the csse is hit wnder the principles of

cstoppel ond aedyiocsance.

7 Thot, with regord to stotenents o node ot pora-
groph (i) of the exse, it is subpmitted that, it is not

witlin the kmowledge of the reospondonts ag to in which class
o) ¥ , in

"'L-‘J

and 4w wWhich school md for what period 311 years he studied
in Mfferant closses prior ©o 1%3 and what ogo/dote of birth
wore reeorded in different institutions and o5 such the

vogue md henee the eontentions of the

0
L
PC)I
I
(@]
0
ct
l.J»
9
o]
l.J
[
2
&
ct
(e}

antd00000.3




applicont are »not admitbed 25 correct. The copy of the
Trmsfcr certificate dated 16 +4:65 of CGless VIIT of Sudhent
High Schonl 28 submitted now connot be accepted o8 = valirl'
docuent for the purpose of chonge of date of birth at
spe 5o,not only being it barred wider lirdto-
tion but also on ground of gpplicmnt being a literate
staff end o5 such proyer for chonge of dote of birth now
is Quite 1nodnissible in terms of the various rules, code
provisions snd instructims issued by the Railway Board
frop tine to tine nentioning the noms ond proccdure for
the change of dote of birth oftor ontering in Roilwoy
service cte.

.

His aosertioms ot porcgrophs W(dii) ana W(iv)

clearly proves thot the applicont signed the 8crvice Book
afteor easuring corrcctness of the ontxios in the .Scx‘vic"o‘
Book ond that he preferred the 50 called representation

cgoinst the scniority 1ist dated 23.9.89 only in the yeor
999, whan o8 per instructions/rules he wos roquii*ofl to

h the

ck

subnit represontation, if he felt oggricved wi

sniority list, within o period of one nonthe.

It is 2150 to subpit hercin thot, if he :?.ctually
subpitted any v-:*.li;fcertific:te in support of his date of
birth and gualification ot the tine of his c:1t¢r1315~ the
Govornalt service in the Redlwoys, there could not have

w1

beon wiy cousc Or occasion to put o wrong date of birth

Contlesse o,eli'
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and also false qualification in the Service Book, which
ccrtifiégto/clocw:le:‘lté bears his wwn signoturce olso. Besides,
hig own declaration ohout his being 25 yoors of ofC on the
body of thC Modiceol certificate/Bxonination report dotod
2/ 34124683 mmmm$kaxﬁxﬁm which @ocuncnts beors
nis signoture alse, bears the testinmony of his declaration

of cge, As such nohic of this contantions/ a1logntions o8
node in porcgrophs (ii)d, Lh(iii) and W(iv) of the cppli -
cotio n to the contrary are cdnitted as corrcet and honee
these ~re denicd herewith. o . (A etk
shoso oo dagiel pe g e e A SRR T
Eacounlimatioe Qapetr dozed 271268

Mﬁﬂ“% ' Further, _’ the c.pplicé.nt heos nentioned only the
seniorivy 1ist dated 2349.89 cnd hos o tted to mention

other saniority lists dntod ke8¢ (Puplished uwnder

- pivisional Roglwey Menoger(P)/Alipurduar J wietion's Ho.

E/255/3(E) AP doted o8 of Kholosd helper in seale
B34210 = 290/~ =3 oﬁ 1.4@81}73114171'10 T/ 255/ 1(E) AP dated

1449 .95 showing seng ority position of MCH & FPO/Grade I
iy sonlo Rso 1400 = 2300/~ ond 15,1320 - 2040/~ in Alipurducr

Junction Division o6 o 14495 wherein his nomes appecred

Copics of the above sconiority lists dated
e ©g 1449495 are onnexed hereto 25 Amnexurces IIL \Wiewd

Nt‘)l"OSPCCtiVOlY for ready porustle

*

GOl'lt“l.o vese .5



A"

@@ '\\Qa ‘tv’

8. Thot,y with regard $0 avernents ot parogrophy)
LT o . . A
lr(v)o - Naf the applieation it ig supnitted '

uh b the contontion of the gopplicant ore 310’5 correct onid
henee denicd hercwithe. .T_“ is 2180 to stote herei n that

uhcrc is no question of holding oy engyiry for the

purpose of chonge of date of pirth md that no such eyl ry
was held for the puposc of change of dete of pirth espeeinlly
whon such changes ore reg ulw ted by the rules laid by ubO
Railwey Boord ond instructions issued on the subjeet ond
there are cleor codal provisions in the Roilways on the
subject. All the avements to the controry arc donicd here-
with and the gpplicont is put to strictest proof of his

overmnents/contentions . Further, the Anmcxurc 'D' to the

applicot 10»1 ::lso ‘10. _qot Tw

thot ) 1y chmry WS con=

docted for the purpase of effecting chmu of dote of b._l“ul’

of the applicante As the applicont neover produced ony

Prensfor certificate ctee 2nd hos now come up with () dvergst

consideored necessory to

©

now storics oftor decades, it we
probe into the veracity of issuing any Tronsfor Certificate
ctce by the School cuthoritics only, ospeeially when the
porticulars regording age and cducational qualifications

os now contended by the sopplicont are ot varionce with

his corlier subpissiogns/declorations.

9.(2) Thoo, with rogord €0 overmants av porcgroaphs
t

L(vi) ond b(vii) of the spplication it 15 10 suppit herein

thot the respondents do not adpit corrcctiess of ony of

Contileseedd




@mﬁ

\
o‘\(@ A9 &

‘?Q‘Q ST S

@\& ?s\'“ .{\\‘

the overnents cxcept .those which are borme an reeords or
arc specifically cdnitted heorewnder ond the applicmt is
put to strictest proof of the somC. If is denied thot at
the +ine of pis sppointnent in the Reoilways he stoted hi
date of birth and qus.lii‘ication ol § ncorporated in the
Sydhons High School's Tronsfer Certificcote now progluccl
by hip and this faet is well subs tonticted Yy e BRS
5 wotd Swrkewbioted My Bhe PEsd Rk not only fron tho
entrics in the dote of pirth colym in the Service Book
ond Medical ccr‘cifieate doted 2/3.1241968 but also fron
the entry in the Bducationsl quelification colum of €

opaning page of the Service Book whero:.n the following

had peen put @

Tten = 6 (Date of birth) = 2. 12 19173 !

- -

Au pcr Medd c‘.l Certificates

ol e
Tten =9 - Passed Mobriculotion Bxomination from
lucational
(Educ ! Purmes Education Boarde.
Qusl_i"l cation)

Tten - 12 S:-/"'

Mirodh Kuaor Do,
(signature of
Gove=mnent

Servant)

subnit here in that ot the

—4
)
[
[ 5]
(W)
ct
(®)

(v)
tipe of his oppointoent his oge was 2l years 8 nonths ekl

doy (on 3412.1968) o5 por entrics in npis Scrvice Book

Cm’lt"’lc e‘o . '-7



ond Medieal exanination report doted 3.12.68 ond nhis retire-

-

nent date will be Decanber, 2003 (taking this date 2.’12.19'1;3

o5 corrcct date)ond if his present contention thot his date

of pirth should be 9.6.1949 (o5 nentimmed in the Troncsfer
Certificate of the school now produced by hip whercein his
cducational qucl_fwc oilon 1“»7 beon nentinned of M:‘.triculc.tion
Bxominavion passod") thon mka it would show that he was 19 yeoars
1 nomth =md 24 doys old in 1968 when he cntered Roilwoy service
and his oge of superamuyotion fron Roilwey scrvice (toksing

60 yeors o8 supcra annuction dote) will hove €0 be extonded

upto June, 2009 .

(e) It wos cvi;:loa'fc frop his representation (undated)
supnitted in 1999 o 5 twot he hos eomtrodicted pis corlicr

tond/declarations ctc. o3 regords his dote of birth ond
cducational qualifications ctc. and pis present oo sortions
were out of rceord 2l niinly cimed ot ©o nul1ify nic ecardior
decloration/subnissins cte. and to derive unduc benefit of
gerving for nore years in the Roilwly beyond the superonnucs-
tio n afec oo cenptlnﬁ,u o the bogsis of hisc declored _‘“-Lc of

birth i.ce 25 ye:-‘.rd m 2/ 3.1241968 cnd o8 1’ccoriqzl in Medical

el

certificate doted 2/3.12.1968 mnd opening page of his Scrvice
Book (which Ancurients olso bhears his own signature o8 o token
of cuthontication of ontrics in thosc dscuments). As the

e end”
applicant has put forword cowtn__;ct’)ryﬁg@g;} confldicting is

1is rotiroacent fron

e

carlicer submiStiong just on the cve of
2
ucrvwcc ed) r*:f tor nore vhon 3 deeades from the date of his

A

appoin umcnt on the Rod lx‘JC-‘JS)w hich cre in the naturce of

Cf)ﬂ.t‘io ces e ‘.@
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roversing his corlicr statonents/declarations before the
el _
oppointing cuthoritics ,\:t the time of ontering the Govern-

pent job in the yeor 1968 mnd postly cined o to derive
mde persontl benefit for oxtension of service perind for
1ore years, his actions -were considered ©o be mbecoring
5

of o Goverwicnt servant ond tontomownt to misconduct/nis-

behovionr within the petning nf the Goveornnent servonts

comduct Rules cte. and it was thus decided ©o resort 10
diseiplinory action o5 required under cxXLoNnt 1*1.1103 for
folse declaration/pisconduct/misbehaviour on his part ond
i5omng the nenorandun of chaorges ctc. &8 nentioned by the
appliconte Dut duo“ to clerical crrors, dote of pirth ©o be
altered was shown 25 9400449 o 2412443 instead of just the

?
opposite iece Trom 249243 0 9.06 49 'end 2lso while con-

A,

puting his =gc oS on 348 68 (in terms of the dete of pirth

n3 shown in the Tronsfeor Certifictte now produccd by the

staff in 1999 or so%in_c.d'v’crtontly his oge a8 on 348468

¢ . : . 2
was computed o5 14 yeors 8 nonths nd 1 doy snotend of

) . .
~171 tlis errors continued/crept

e
oo

2L yeors 8 ponths oand 1d v

in the menorondun of cho-rges alSo crroncous ly and inod=

vervently which crrors core regrovted.

(a9 Tt is olso to subnit hercin that the alleged

chorges

orror had little offcct on the fact ond basis for cho

~nd the noin spirit of the allegation of the charges which
wore based on folse declorctions by the cpplicant about
as

the date of birth otc.l\c.ro quite apparont fron the ovai-

lople records ond SMC has been cchoed in the penultinate
, _

GOH-’G‘:IQ TR -9



poro of tle article of charges (ippubation) ond 41 the
speoipng order dateld 254662002 passed in this case by the
disciplinary cuthority while claporating the grogads for

whicn the minor pengliy of

Wi t11110;‘:1iz1§ of incromo(n't ~1;"qu ome yeor ;
10n _éumuls.tivé oM
oS pos scﬁl. |
(c) It ds doniori thot the séniority'list of 1989
the diglt 2.12.43 ig due to Qvorwfi‘f_,ing. In foct, the digits
th3t wog :.J.l*o:‘;.;ly there ond figu:c:o 13t which was 4, Taded
forn was clearly put ozily'.in the sonierity 1ist 4n the dote
of birth c¢olum. Thé_chargc of over-writing ig msustainable
ond incorrect in sﬁch situstion mnd honee donied herowith
oand sane vill be w_clj_ cvident frop the provisud senioritvy
1§,sts ‘mbiiShcd ogn"])-{-.)-}-.% and 1449 95 cte . wherei n‘:-:l?-tc‘ o{:‘
pirth was shown 241241943+ .
For rooily pODuSC‘.,l the _rlztc oi" hHirth oﬁc. :u:'worc_ )
pﬁ‘o in thc conrlier snisrity lists deted 14.4.86 S g 95
o 134 — - 8a : ' ?
are tapbypllted hercin below @
Particulsrs’ gle  ITone | Working ate of Date of
TMoe . s U dor pirth oppointient

1. Provincial 20 gri Mirodh  IOWRPAII 2.12.43 3.8448
goninrit 3 e : , :

list or T Kr. Dos. |

Khalesi helper

AN sele Tse -7

210-290/ ~ o 4 | )

wder DHEI/IIT ' ‘

o5 om 1.1‘}'08)4—

(circulated

‘wder DRNH(P)/

APDI 'S 10 .E/

255/ 3(E)/AP ( X

dtdg 1}*2'06 086 . ContA ; 10



; o™ e\“
';g\ \
‘ W ‘Q\
- oo
\ - 10 -
Perticulers 8l. Hoe Nor}cx‘.ng Date of Dote of
1in. mder pirth appointnent
2+ Provincicl g gpi Ifirodh Kr. IOWRPAT 2.12.43 3.8.68

soniority
ZL‘_st of IPO
Gr de I1I in
sealer
1200-1800/-
mder APDT N
Divisiom o8 o
on 1')‘}'09)

{Circulated

under DRU(P)/

APDT's U0 E/

255/1 (E)AP

Do

A% 14494951

6 Sri Iirodh Kr
Dos

Provi acixl IOW/RPAII
sonisrity list
of FPO Grade
IIT in sceole o
17.950-1500/ - .
wmder Division
wisc oS M

. 089 (C:‘ rcu-~-
1:‘.tC‘.L Y 101" I) .
¥oo5/1(E)A
atd. 1309 089)

- to
(L) It is also/suinit
‘ nis take/ orror wiich 1cad to putting = wrong
“instead of 2k yoors cic.

dnte of birth

9.6 49 1
dote-of pirth in tle scorvice

pted o8 the s

on

extand his pcrio-:l

ceecepting o mrcasr)m.ble ond ':.ccmw.wc wrong dote which is

s rocorded in

Fron his contention o chmge his

T WS s.ppo.rd}t, that he wonted ¢
rceords. This
e is qﬁj.'bc in
the subjccte To coccede to

of s-crvicc ond

o e
Lalu

the service sheoot.s

roquest connot be

violation of cxtant Rules ond

.

20120)4-3 3-8 068

hercin thot the 2lleged clerical

urc of 1k yooTs

h.:mot bring “*1y change in 1is declared

1ote of b1rtb

chonge in his recorded

2ece-

orders

his regyest would olso medn o

date £or retirenont besides

the

Contfl. PR



" outeonce of his o.fteftlzauglzt. There is no proper ond

| sr.tisf:c_‘tory explonation fron pis side as 0 vrizy doto
2412643 was entered in nis Scrvice Book .undor his 'sig—
nature md o8 0 why he nointained silence for all those

, . . :

périod of morc thon 30'yo:1‘s od o8 O why no represon-
tation ot‘c‘ . wos i lc‘:i by hin {or ch:gagé of- date within
the taorgev date fixcd by the Roilwey Board o8 o last

choce for sance.

~

10, That, with rogord $0 asvements st parcgrophs
L{ix), 4(x), W(x), W(xii) ond 4(xiii) of the spplication

L

t ig submittod tha=t none of the allegations of the
applicont os nade in these porcgrophs are odnitted os

eorrect cxcopt those which zre borne on records mi/or ,

are specifically adnitted hercunder. The opplicont is

put to strict proof of such of his cllegationg.

It is émphetio:.llyi_ denicd thot the monors: an
of charges dated 10.4.2001 had peen issued in complete
vinloation of statutory ﬁroV'iﬁiog1s of the Rojlvg
Servonts (Dj_scipl:i_ﬁo' a1 Appecl) RBules 1968 or ’cﬁ.:t the
chorges were nnt basced on correct rccofds/ infornatiomg
which we-re discloged by the opplicont while ontering
in the Covernncnt service 2r thot l;j.s gonuine Schonl
Cor’tific:.to (n1ow pro.:lucod) hos bheon ignored or the res-
oz;.:lmts nointoined silence oS c.llogod,_' or that hé cou}lzl

o obout the dote of birth o5 241241943 only fron tho

) ’ . | CC)_!‘ltd.ooooadlz ‘



soniority 1‘* st published in 1989 (Ammegurc B to the appli-

& ' .
cation) or thot putting the digit '3 in the d?. te of birth
colum in the scniority List dated 1989 (Anncxure B o the

L4

application) is not correct a5 por record of the cose or that

“he could oW cbout thj_s' date of birth L.ce 24121943 only. |

frop his colledgues ctc. or that the pres ont opplication

beolore tm Hm'blc .LI‘"' buna l for ch:n"c of date of Dbirth Tron

¢
2.12.1943 L,o 9.6.1949 for coxton: L*r Iis service period by

2

ohout 5% yeors arc tonable. Records clc:}irly revenls that 211
his ¢ apove wllr‘g:‘."c" mS arc quitce incorroét oand suffers fron
suppression of rocl focts of the case b_]’ Iip iece his own
sigﬁc.tm*cs ond aceepiance of ontries ,m Medicll gertificate
ond Service Book, the provioug scniori'ty lists published
and- eirculated in .1986, 1995 cte. whoro ks soniority posi—A
tion in tlwo ¢be cadre ond his dote of birth 25 2.12.19%3 |

vere cl'c:‘.rly shom { exhab

11. “That, in vidw of whr. have peon submittced in the

Torcgoing poragraphs of this writton stotoment none of the

/

gromds for relicf o mentioned in pardgroph § of tho oppli-

cation ond relief o8 sought for under paragrophs 8 and’g

of the application arc s'ust:in:.ble wder low mmd foct of the

case, 211;1),11" 'p royers are lio blc uO be rogcc tede It is submi -

tted ti*:;t no cction has boon dme in on i 1'I cgol or whinsical
cnmer ond ho connot resile Iron his carlier str.tcnonts/

Subissions naode while entering in to the Roilway service

1 +Ce 24121943 acc_ofding to which he will rcoch the super-

opuation age of 60 years on 2.12.03.

Contd es.13 _
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It i clso to nontitn hcrow that o5 the applicont
has olso filed o seperate application 110292 of 2002 in .connoc--_
tion with disei an".ry proccedings o5 mentioned by him in this

applicati o, Necessary rom rks/subnis ol ons regording such

procecdings hove been furnished in the ronly subpitted in that

case by the ro._.po'lio’lt.. .

It is to rciterate thot so.far 2o chomge of dote
of pirth is concemed the request of the gpplicont is w%i::ccc—,
ptable o8 it is 5,0t covered by rules ond lows ond goes ogainst

roality md foct of the cusce and pore 5o when such cloip iS

arred wder Indion L_n" imm ACu md Scx t'm 21 of the
Contral Adninis ‘cr-:'.tivc Tribuncl Act, 1985 besides vorious
circulcrs/ letters/instruction issu ucd by Rodluny Boord, HMinistry
of Rz 'llUCL 5 on the supject, Rules 145-RI (0ld) mnd Rule 225-

"RT (now).

Ryle 145-RT uul")ul teo 'n*z ter- ":L_CL that overy per SO"l
om ontiering Roilwsy seorvice should deelare pis date of pirth

whish shall not differ fron eny declaration, ©xXpress or ipplicd

» £or my public Durposo before entering ony Roilwly sorvice.

Copics 3f zbove rules are amexed hercto o8

Awmcxuw ¢ V ond VI respectively.
Thc appliconts contention for chonge of date of

jHirth is not tcnc.blo on Tollswing grouwds olso i

v
\ / A

1) thot he hinself ~uthenti c;.tcrl by his signotures

o the opoening poge of ulb Scrvice Dok and the

' Contless c1’+



A

3)

Iro}:?..ic'?.l cxarination report where the date of
birth wos 'rccoreﬁcd in 1_963 05 24121943 ond
25. yéiré respectively. If the 2lleged Transier
ccrtii’icé.te W25 i1 hiS poSscession in 1968 while
signing the oponing vavs.gos of the Service Book -
o5 “c..IL';o ncliical ~ox:‘.min:‘.’cif.)n report on 3.12468,
theroe 1-)‘01*0 noO couse for‘zwt stating the 946 .49

as date of birth (i.ceo date put in the T.C.

.

produced by hin now) ond the cetunl cducational

qualificatim L.ce redd upto Closs VIII, instead

“of decloring hinself to be o Matriculate.

The Rod lwvcy Adninistration provided the anple
scope to the staff Tor corroction of wrong a::{';o
of the datov of birth in serviec records, bub the
epplicant did not aveil of the opportunity of

Roilwoy Boardts Circulor doted 448472 ctcas

[

t

that his application for choenge of date of birth

is ofter about 30;yo:1rs fron date of joining the

Roilwoy service rhd"c.ftor 13 yeors of s bccc:i- k
ming & Group 'C' stoff (from 27.8.85) and thesc
oMot .bc’: terned of o recs oneble perinde.

that his cxplonations o5 €0 how the alleged

wvrong date conc to‘lgc encered arc not comvincing

<

satisfoctory il o8 per rules a8 case hisuor

Contleseadly
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. . : . &@\*" ,
| A DR

4
%) that when Roiluoy cdministrotion extonded
one ploket Opportunity to oll staff concered
to nake representotions relating to chonge of
dote of pirth, if they desired, within the cub-off
dote fized i.c6 3147.1973 25 $he lost chonce, vide
detters dated 341241971 and %.8.1972 on the point
of a2lteration in their recorded dote of pirth, -
the applicont did aot cone forward with his cosc.
ond pointc_d out nnthing, md perhaps e realis 0;1

that his ease did not nerit for consideration

cither wder Rule 145-RI (0ld) i.c. of Indian

Roilwoy Bstoblishnient Code ’Volpﬁnc I, Rule 225-RT -
(new) ond note 5 wnder FR-5 6 (i.c. Fundomental

Rules) cteo,
)

As the ap}ﬁl‘ié:‘nt wis plfca.;ly in canployment “‘11
3;12.1971' he éoul.:l rcproscnﬁ ~gainst his recorded
date of pirth upto 31.7.1973, whon os per his own |
t.Sé rtions, he was in poSscssion of the soid |

8chool Leaving Certificate dated 16.441965 with

‘hin on the date of his oppointicent on the Railways

in the year 1968.

- The photo copics of Ruio 145-RT, Roilwoy Boord!s
Circulars doted 3.1241971 ond lettor deted

l!:.8 1972 'WhOI‘C mder it cut off dote 3147.1973
vwc.s fixed arc czmcxcﬁ hereto as Annexures VIT ond

VIII respectively for rondy peruscal.

’

" . Cf)z‘l'td.o XK 016 =



5)

6)

- 16 s - PRI

that in the previous scnisrity 1ists pub
in 1986 ond 1995 ctce. also his noues & peared
in those 1ists aod dote of birth o8 2.12.1943

e

was shown pgoinst g,

Mo represcntotion woas filed by hinp against
those seniority 1ists though the stalf were
permitted to file repros antations within one

nonth, if they felt cggricved.

~

thot holding of oy cnquiry for the purpose

¢k

to s,sclcrtqd_n 25 to whether oy T. Ce o5
alleged by the cmployee,was issucd Dy the &m#
Sudhoni High School, Purnct ond the ascerttin-
nent of the fact thot such Transfer Coertificate
wos sctuelly issued docs not ip-so-foct metn
thot the contention of the Rodllwly caployce
for chonge of his recorded date of Pirth otc.
shoyld be acecpteds It noy ctleast confim
apout issuc of such certificate and conn ot
dispessewith the other redyirenents of low ond
rules ond procedurcs ctee loid down for choge
of recorded dote of hirth disclosed 2v the
tine of initicl C_.ppoi:ﬁ:mcnt in services It is,

howeover not denied that such onguiry WS ‘held

~t Purmoc.

C(_:)I_ltd.u cs e 017
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12. Thot, it is subpitted thot 211 the actions token

in the case py the rospondents ore quite legol, valid ond
proper ond haove been taken ofter duc application of nind
~=nd thot the present case is hased on wrong promid cs oand

<]

guffers fron wrong representotion of fact, nisconception

Y

ond pis~interpretation of rules end lows on the subjeet

besides basing om crroncous surrisce only.

13. Thot, necessary cnquirics ore still under progress
~nd the =msowering respondents crave leave of the Hon! bhle
Tribuncl to file odditioncd writton statenent, if found
necessory of ter such enquirics, for cuds of Justice.

1o That, wider the facts od circumstonces of the
crso. as stoted in the foregoing porcgraphs of tlis writicen
stotenent, the instont 'c;pplication is ot niinteinople wnder

1~w ond foct of the case and is liable o be Momiosceds

Collt":‘h' ¢ee 0 918
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VERIFICATION

I’ ‘/9 ) k' N;‘g/ﬂm son of

- 1 ccupation

Late <P Gusrha by oCCUPSELOR
. ] + ! :

Reilwoy Scrvice, working oo (//qé ﬂfd—*h'h&’ 0{}1&%

Alipyrducr Division, ITF. Roilway do npereby solamly
affimm ond otote that the statoments nade ot paragrophs

1 ond 5 are truc to ny Imovledge and those node at -

porcsrephs 6 to 9 are basced infomation as gathered
fron records of the case, which zre believed by me o8
true ond those nade ot rest of the paragrophs arce ny

wmble subpissisns before the Hontble Tribumal aond

: . A .. e UF '
I sign this verificotion on this IS doy of Moy, 2003.

HORTHEAST FRONTIER RATILWAY
RIRUBODK R JRUTCCI

FOR AITD OF DBEHALF OF
UHIOH OF IUDIA «

@hiet Persgnnel OMew ( A)
& F. Rly, | Maligass
Quwihati "
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| ‘A_NN&U & -7 | DM%“*""W*W
“::)";’ Coe 9—Hd9 o 0! \(Jy\ ) 1,‘?& Lo 1797 5)
o /A; (/ @argﬁamlsnerc“\)noorgk(l)w] o pef
,"TMJ evﬁmg‘z/ om’anxo p(\cz)l i Q om(l‘y""
. j" ; NC SU/) 4%(( Hmcﬁ\ﬁ“

1. «mma(mw ;% a7 ) Dn K uayna Dﬂs ' m‘“‘ﬂﬁ
Namie in full ( Block Capitals ) - Cxs ?‘ N
\ A 4
. . \Vﬂ' ?
2. fugr o1 am/Father's Namcb | o[ M KHiL ) L‘uwmn I)&s. . 10
. - L ' - l {
3. uglm/mfa/ad o _) bsiph ) o a
" Nationality/Caste/Religion [ | C\‘DMN/K i l oo
4. 'a:famuﬁfaz(’tam& ‘gommw - [ -
Domicile as established S LI«. : ! '
S. fow wr qrear veu: Lun pur, P.o. S upih) Pé Backig pur
Rcs:dcncc (inFull) - ' lel Pulz nen, M umﬂ

212194 1m Deoahve - Nc £ ltuf‘".L
-“ " d.t&»

6. Wfafu/Datc of birth T""—-M wvy,‘};‘“” 4‘, mpmp/o,.!ﬂ&
M r/D

' 7 W ma/Place of birth istrict [ wuvnea.

1 SQConcl b\)rcchow e l‘W “"‘LJ r a u““'
i 8 fumtmlm ea..g’ M Wuu; mafwcvi.v\icm £0um. r)viw» f vne T Q.
] Educauanal quahﬁcauon | heccalinr hund T

9. fymea & fog Safss fay ‘ q
* Personal mark for identification ¢ |%wo |

10 ard o s w3 G\ s w1 faya
. Left hand thumb and ﬁngcr 1mprcsslon

i

’ R & s x ire . . wif
wafew/Little finge Qg : aafwei/Ring finge s

seami/Middle finger

11. aili/Héight S (&'Y‘) m“fz/rcct 9( Z'L{L) t=/inches,

12, Aoty tﬁnmﬂ & (mm/SIgnalurc of Govcrnmcnt Servant. x }41\( ab Fuwnan g gz // .

13. mmim ncna qr BM aiggFT afaFwd o1 mmﬂ 3T gam N )
Slgnaturc and desngnatlon of the Head ofthc office or other Attesting Officer./nspec
/

-,z / Note - g 3qwﬁﬁwﬁanrrﬂménmq&mﬂwi%mfﬁ sr, I o1 gedfen fear s Ay 0" ol
v 23 9fF ¥ R 2 grad & qig e & srrft / The entiries on this page should be rencw cd or re-attested
- at least every five years, and the Stgnalurc in lines 12 and 13 should be dated.

W fraw & swla g2 aiw ad &% Az fae & stqfesit & From 3% wy amzatA 7Y § / Finger prints nced not be
taken afresh every five years under this rulc, <~ 2

: il
| LK
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. et i trlpade - e e o .y
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e SDTEem . o ©No Fom RAILVAY.

P

Provisional seniority -1idt of MCM:& F P.0./Gr.I in scale o.‘-AOO;Z}OO/-"'and' fis.1320-2040/-
under arDJ Division as on »6.95.

Deptt:~ rngineering.. Divn.:- APDJ. : s .
Critonzan:i~ Length of sercice to the grade & post. - Classification:- Divisional.

n:.';.-r'\l—é-.::;—'é:.’i‘—.-.-'- ;azh.e.r-s”n;m;:-.-g:}o;kzné D;’c; ;f-Q;a;e-o;' D;t; ;fi‘aox;fa } ;}h;t}:e; -R;m;rl:s:.- ) .
i & ' . under. gbirth. ¥Apptt. -§ promo- tOffg. . §SC/.5T. L '
1 Q . 5 “ .- .’ “ s 3 .. ‘ / ...1‘,. 0 | . 5 . .z...f '6__-,“ -' ti.??p..'. . .g ‘ "8 é‘ : : 9 . .%«..-.__‘ . )
/ . S.-/-é;-u.‘;..-'.—.---é.'-.«.—'.-'T-.'-.-.-.—.—.-;-.i-'.--;..-~.-~.—. e e e -, L.-.—.'-.:*.—.- . -.-.M.*.-.—.-.-.—.-.-T-.-
1. Subodh Kr..las Akhil Ch. Das IOW/RFAN  26.7.42 1.10.65 26.12.78 Confd. MCM
1 2. Fravash Ch.proan  Panchanan Barman "/IJAFDS  28.5.42 27.1%.60 5.7.84 1 SC  Ad-hoc FPI
.. 3. Xanupriya Roy Indra Kr.Roy "/I/&PDI  25.3.42 21.12.62 5.7.94 o L
"% 4, Sudnir Kr. Dis " Lt. BenongBehari "/II/NBQ  31.10.47 1.10.65. 36.1.85 o sC L L
_ as | - -
. 5. Birendralal sas Lt.Rajmohan Das Y/II/NBQ 2.2.45 16.9.65 . 16.7.85
‘6. Harihar Prasgq @ - Lt;Ravghur;éth' "/Ii/NBQ 5.7.47 28.8.68 5.12.88
' 7. sabiram oro ' Lt.Mohiram Boro "/DNC 1.11.44 13.8.66 11.12.88 = ST
8. KdSlower Jo:oi Padmeswar Gogoi ‘'/DIiC . 11.2.46  13.8.66_ 10.10.91 * L e
9. Agarenira Chu.rabor- Lt.Jitendra Cha- “/RNY 3.1.39 7.8.63 _-10.10.91 = = S - T
. .ty kraborty - s .
10.hakim Ali. ' vid. Nabirasul  “/RFAN 8.7.47 28.8.68. 10,10.,91
. "11.Raja Ranm 3ahzdeo Bhagat  "/REFAN 8.5.46 B8,5.68 1.3.95 - . ]
‘7 :;';"12.Amal sre.onoweaw'y . otl.A.N.Chowdhury “/MJBT 5.1.49 1.8.71" *1.3-93_ " o ,\ : 96>
'~ 13.P.R.Bhattachdrjee - Lt.Panchanan “/COB 7.7.43 2.4.63 1.3.93 " ' \\g%q_ .
| Bhattacharjee S e N o
14.Bijan Kr. Mitra Jivendra Nath  “/I/APDI 42.2.42 26.12,62 1.3.95  *© e T e T ‘
, Mitra . ' LT e e
_15.Jagadish &r. 3arkar Dinesh Sarkar  "/MJBT - 2.5.51 - 16.11.80 Ae3.9350 100 oTEEEe et e s R E
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=
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GENERAL

{ : ‘
: .. Gorernment of India's decisions.—1. The proceedings of o medical examination

. condugted by & Medical Officer or a Madical Bonrd constituted to examine a railwdy [
' gervant, or & cindidate for rallway service, should bo treated o8 confidential. l
| Candidates reconmendel to be disqunlified by 8 Medical Board or Modieal Officer’ ! . l
should pot be informad of the reasons which led the Board or Offiser to racommdni . ,
disqualification, Tbis'iiroocdure jshonld be carofully observed! o l '
i i ' | ot 8
, - 2. In cases, however, wheré a Medical Officor or & Medical Board considera ‘

that o minne disbility disqualifying n candidate for railway 8er ;ieo can bo cured

bv !dreatment {Medical or Surgical) & statemont to that effyctns recordbd by the

_ Mgkiqa\ Officer 'or the Medical Bo rd, as the cass may bo. Thery'is no objection to ‘ .
a chnflidate beipg informed of the Medical opinion to this effect by the: Admiaistra- - .
tioh hnd when a cgro has been qﬂ'ccted it will bo open to tho Admiaistration to ask 'r ‘

for another medica‘ examination. "

e ———— o ——— -

. ! <
'

143, First aid.—The railway sorvants in categorics which the General
l Maunbger may prescribe, will. in_ addition, be required to Acquira an approved
certificate of competency in First Aid. They will keep their knowloige in Firat
‘ Aid alive during the oatiro period of their garvica theaugh refroshor courics at
‘ntetvals that may) be preacribed from time to time. . ’
. ‘ | ' '
‘ 144. Service Agreements.+—Every railway Servant, excopt one ‘in Class IV
‘ service, shall bo rpquirad to cxécuts o ssrvice agrzement with the Prosident at the .
time of his stvstagtive nppointiant oe if he batongs to tho eatosry of wyrkshop or
i shed staff. after the completion of 3 years' epntinunid garvice. Railway garvants *
: npp;ﬁnted fot a limited period, may also be requirad to exacute an agreement, Al
-~ | agreements shall Yo stamped, the cost being borae by the railway servant concerned. [
i ' -
,

: \ !
. - ‘145. Date of birth.—(1): Every person, on entering railway service, shall . '
: doaliro his dato’of birth which shall not diffor feom any dsolaeation exnrassad or ‘
: im;élicd for any phblic purpose befors entoring railwiy saevieo. In the ons of
litoFata stafl, the dateof hirtlh ahall ba ontarad ia the ryzord of sorvice in tho rail-

g.

way ser¢ant s own b wndwriting.  In the cass of illiterate atafl, thy doclaral dito of
birth shall Lo recorded by o gonio¢ Class 111 railway gervant and witnsssed by
another railway servant.

! ' '

% ! (2) (a) Whtn the year or year and month of birth ars knowa b not the
{ exact date, the 13t July or Il]th of that miath, raspectively, shill be treated a3 thoe
.‘ date of birth. .

i b
gr . | . . . . .

M YWhen a person ecntering Borvico is unable to give his date of birth but
\ gives his age, hyy shanld be assuymed to have comploted the stated ago on the dato
‘ of attestation, e.g., if ,a perfon ¢ntérs sorvice on lat Janunry, 1038, and if on that
,‘ (ll%}’c his 1ge wis stated to be 18, his dato of birth should be taken as st January,
! 20. )
\ ! I '

(¢} Whera {"ie person | conearned is unable to atate his age, it should be
asyessud by o Railway Mcdic)\l Oflicor and the age sn assoseed entered in' his record
of service in thé manner prescribed above, tho railway servant being informed of the
~ Age 80 recqrded and his confirmation obtainad thereto.

| | 16

‘. .
X .f
& ot 1 t
| |
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[ o~

should not !loc mformed of the reasons which led the Bodrd or Officer to rccommend disqualification. ’I‘hils proccdure
should be carcf\.;lly observed. o l L. ) '
! —— N : |
0 pucndes, wcvcr,-v.hcrc a Mediza! Offices or a Medieal Ronrd ronciders that minor disability d.sqmlv
tying a canglidate for rmlway scrvice can be tured by treatment (Medical or Surgical) a statement to that ctfectss
recorded hy tre \icdlcal Officer or the Medical Board, as the casc may be.  Theie is no objection to a ¢.. maid.te
being mfolmcd of the Mcdicil opinion to this effect by the Administration and whei a cure has been effected it waii be

open to the; Administeation to ask for anothet medical examination. .
I .

223 First-aid -—-Thc railway servants in categories which the General Manager may
prc_:.crxbc. will, in addmon be required 10 acqulrc an approved certificate of compctcncy
in First IAxd They Wlll keep lhqu knowkdgc in First Aid alive during the enurc period
of their lscmcc through refresher cburses at intervals that may be prescribed from time to

time.

|
224 Service Agrcemcnts —Sgccml Class Apprentices on R'nlw'\ys shall ve 1cqu|r Jdto
cxecute 'a scrvxce agrccmcnt with the Prcsxdcnt at thc time of his appointment as a Proba-
tioner in IRSM Radway scrvants appomtcd for a llmxlcd period may also be required to

|
execute nn agrm.mcm All agrccmcnts shfxll bc stampcd the cost being bornc by thc rail-
]
way seréant-con mcd o Ty
| . | H et
—— e 1 p. o e e

Nole., ~In the casc of all ra:lwuy scrvnnts the offers of appointment should stipulat:
- inter aha that 11n all - mattcrs not pcc:ﬁcally provided hercin, or in the recruitment rules,
they will be gov rned by the provisions of the Indian Railway Codes and o!hcr extant orders
as amended /i lSSUL(l rrom nae w lu 1. ;

X ! | [ o
S Cp .
7
/// 225 Datc of bu'th ——(l) Evcry person, on entering railway service, shnll (‘ccl'm his

/
P date of bxrth which shall not differ, from any declaration expressedd or implicd for any public

/// purpose before| entering railway service. In the casc of literate staff, the date of birth

shall be entercd,in the record of servxcc in the railway servant’s own h'\ndwntmv In the case
. of illiterate staff, the declared dalc of bxrlh sha]l be recorded by a senior nxlway scrvant

| .
‘and wuncsscd by another. rallway servant. o]

' e f {

(2)'A pcrs!m who- is not 'xblb to declare his age should not be appointed to rilway

scrvice.’ I : ' '
[

1

(3) (@) When a person cmumg service is unable to give s date of birth but gives

his age. he shoruld be assumed to have completed the stated age en the date of attestation,

g if a pcrsqn enters service on [1st January, 1980 and if on that date his age was, stated

to be 18, his datc of birth should be’ taken as lst ‘January. 1962.

4
I

(L) Ao I-h: yaor or yenr 2 an month’ af hirth are knowp hut not the-exact date. the

st July or 16tlh of that month, ﬂcspcct’xvcly, shall be treated as the date of birth.
i

22
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L AL, ASOy Assbt i Avalt Of/ices/RIR, |

DEH?MLDT, D}'IE(‘DSi, Xlﬁ,ﬁBC, Bat ¢, Cornana
+ Controlling Officer Riy. Schgol

I :v0-4, T | \10.-"_1?1_5,/:({‘ . :.'

h ¢
) ACOS{ D1 /5C1uJ

I
SN 2By Area Officer, | DCOS (1), sho(15), ~Lokish TR
N I amE/rhy) APS/KCN' ;Dszsgw),’cmr, PTS) 43C5/0Ld RO
N - Conbrollivg Officer,!Rly.schogl, ASO(Té)/ﬂOI, . X
\ -1 Dao, Supdt . /218, i Confrolling 0rficar, RlviSeiozl, o - 0
i) Mesut. Await Officor( A /ATng, KT "oy C/RPAN | <
|} XEN(4S Cell), ABE(Ws, A (VA TRIY wvos/pLér,
~ 1 " Medical Supdt. XEN(}-),'SUR(AW), DST*(N')’ UCCSz a &
! © Controilin Of%icer, Rly..’/—;hoolrz AQN(IC)J R FOLL A
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. . L Ca Sub :|' Procedure for recording. date of birth . |
b . oo e S - Je....llon cnteriny Railvay service and its' h
‘ : P tu.“§.{ig. C T jalteration, o
T b “\":"' ' L N ' e T R RO S
N P L ] AR | :
x);;\: '/// A copy of‘ﬁlyJBdard’s lotter No ,E(KCG)II70BR/1 dated o
vEE o 3012071 o the afove subject together with copios of adwage , |,
R I Carraciion glips Np,302RI and 503-NI to Rule 145 of the Indianﬁ'1
T .RlynEstablisbmeﬂtﬁCQgé{~Volume 115 forvarded for iafofmatioqbﬂiX
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KI ‘ R éﬁbirJPTqCQduroi ar recording doate of bBirth
e ‘ - St en entering Rpilw v service ard Ity -,
.}1‘ o ' "i" . .‘V ::71‘ ».lﬁlteratibl.]' 3 , ‘ I " ..
b ’ - I FUEEPE R RS Y e . ’ ST
¢ N 4ot o Rttle 145-RI~HQYS ﬂfbwn that every perspn, Mm entqring ' ..; “L'..
1 | Reilway 3arvice, shduld declare his date of birth whicl shall*;ff '
.‘ ! ' not diffes from @? “fléclaration, c:presseq Or imalled,f v .
™" ! publie purpose b ore cntaring ﬁailwuy service, The rale s, uf.
. not’ spaci fie an the peint whéther the were doclaration [ziven qi’
I : by :he parson S&Ou;d‘be»accepted oF 1t.sh2116 be nceepted oniy )i
" . on drodustion of a’gonfirmatory. dogtmentary evidence, The Rulel)l
‘«1?». A5 aloo silent as te what confirmntorygdocunente.ry evidence o |
SH1T shauld be accepted Far thie ;

! G . purpore, As regards alteration, of. Y,
{7 recorded date af birsh, Rule 145(3)(11i) RI lays drun that ™ 7
t e . - whare a satisfactory eiplanation (

‘ , vhich:shonld crdinarily ve '
_ d 1 subaitted within a’ reatvheble time after joining ScrvicE,.of];f.
; Lo JJ_.; ‘ pha citcumgtxncesﬁinfwrtch the wrong date caue ta hHe entered,nfl
RN 1s furnished by thﬁ&Railway,senvart toncerned tog ther with '/
. Yy e, ' 't . ! . N v LI T T
b . ‘! .~ . - . "' L] . 4 ’ ' ’ ' s ¢
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( 1) e (a) WIDN A CANDTDATE TS ARLE To STATR 1is AG,

e PR - L
s e o e - - o - — - e e —.

T, " w}" . - - TEIEeL . Y o otoew o em
- ,_"‘ﬂ“"? ,":f’,” < [ I o t” 7 ;o , ™ e ‘o.‘\
s ' L y
‘ .
X b | Soo- o ' ' - ) 1‘1‘7)
2 -2 " (\7 L .' " b

‘r ]

the statowent of uny previous éitvmpt nmade to:hxve'thc rocord
aménded, it is cnen to the compete

, ‘ At authordity to gffect an’
alteration, Nj time limit has been given ror altcerntion,

-’ .o

2. . The Byard have revieweq the existing provisions bf Ruio ﬁ
145R1 in the light.of experience and have decided cs wder .

“a) ;. When a candig l'ec ares his 'date of birth in nccordine
Stth'paragraph 145241355, dgplares, his date o prouee Hohgsorddnce S

: tory-documenta;yuevidenaa such as.a Matriculpticn C.rtificate .

- jor a Mynicipal 'Birth Certificnte, ﬂ% hoe i5 not able to produce’ . .
suchy an evidence he should be asked to produce any other L
authenticatsd documentary'evidence to the satisfaction of the , '”J,
appointing authority, Such authenticatod docunentary evidence o

" could be the School Leavi criificate, a Baptismal certificate L

O ———————

: in 1 SO 0VR6T reliadle document, Howevgr horoscope- ~ .
f:fﬁ5 /[l%hggld not befggggg@gd as -an evidencg*gn'supg§§fﬁ3T*fﬁé-Heq;g;5- .
- | . ) . "' R v

Lo !

.
> - 8
S (

Dw)\" -

.Hipn 01 ages

I . ot :
. (b) . When a candidate is not pble to produce a conrfirmatory

4

|

| js;a,nasual 1abour or as a substitute,

L |« I Rule 145(§) (1ii) RI lays down th~t where a satisfactory 'wf
gxplanation' (which should ordinuliry be submitted within a

ggiumentary evidence or any, other authenticated proof t5 the %
isfaction of the appointing authority in accordarce with )

a) above, he should be, asksd to praduce @n &ff‘”zxiigigﬁiggggff :
of-thg de Ce————— T »

claration of hig lagey

——

(SR

(¢) | In the case of Liags IV ‘employee varc should b taken - °
to sée that the date of Birth as “declared on entuvirys »oow?
Class IV service-is not different from any declarati - ' t
dxprossed or iwplicd, given carlier at the time -¢ suployment ¢

C—— -

-
-

1) | VNIV X CoSDIDATE I8 HOT ABLL T0 STATE NS Ac s :

PRI

)
'

¢ + ! "l

* ule 145(2)(c) provides thut whop o pers.n is unable -
tlo stpte his his ago.it shouid ho asgassed by a R.iloay dediaal, - v
Officer and the age 50 assessed, entered in his. r.qord »° service,
ﬂhe;Bpard'havc nov decided that LUis provision m:sve r-b he ;
retained and_a person who is not able to declare hir age, should ™
not be apnointéd ¥4 Railwpy sorvics S :

ettt g,

_(ng) { PERICD FGR ALTERATIGY OF RECORDEL BATH OF TInIi,

e

:
1

e
[
.

.

-

Xeasorable time -after joining service) is subuitted, it is open. . .
b taqlcsg;etent avthority to 'alter the recorded deye of birth,”.
ne Brara oye mmd-under—Eonsiueritisn tho period of tine thas® -t

houla{nor;nlly be accopted ns 3
1

ate of birth should be alloved alter coupledion of £+ proba- °

s ! ¥_be accop! a_reasonable timd for the purpose N
of Ru%ﬁ"TﬁST?j(ill)-RI. fhey,fﬁvq-dccid@d'thut 13 alteration in. |
d

t

3

- - 'l IIl
lon period or'three years sorvion whichever is earlier, R
(1 + 2 — T T ¥
- _‘-‘4‘.#_ . e T Ve
» L7 In view of the aboveédecisisns, the Prgoidert in e
exercise of the powers conforred on him by the provicg to9 | ..
artiole 309 of the Constitution herob: tirects’ timi “lule 14SRI . - %
L Lp DU EEY ' : I y . . ) Y
o) he;  Indian “nilvay Establishment Code Volwa: I (“ovined . ’-jfg
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